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Hon’ble Member,

¥
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| Sub: Official Visit to Al Woman Police Station in Madurai 8" Dec, 2014 —
Refusal to furnish statistics by South Zone IGP & Refusal to give Xerox of

records/documents of All Woman Police Station by COP-Madurai Reg:

} would like to bring to the kind notice of Hon’ble member, National

Human Rights Commission the refusal not only on the part of South Zone IGP

Shri. Abhaykumar Singh (1992 IPS) to furnish statistics on violatioﬁ of women
rights sought for by NHRC but also by an equivalent rank officer, Commissioner

of Police, Madurai Shri. Sanjay Mathur (1994 IPS) to give Xerox of some records

on my inspection of an All Woman Police Station in his jurisdiction
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2) 1 am to inform that my tour programme to accompany Hon;ble
Member on 6 December, 2014 to Government Schogl for Severely
Orthopaedlcally Impaired in Madulral and for my discussion on g AN with Adi
Dravida Oft“ cers on Atromty Cases against the SC and the ST community and to
' wsat one AllWoman Polrce Station each in Madura: (Rural) drstrlct and in

Madurai city under Commrssnoner of Pohce Madural on 8t December 2014 was

duly approved by Hon’ble Chairman, NHRC.

3) REFUSAL 10 PROVIDE STATISTICS TO NHRC BY ZONAI. IGP, MADURAI »

in pursuance of the approval of the above tour programme, on 3" December
2014 at 11: 54 am I did make a. courtesy cell call to Shri, Abhaykumar Smgh lGP

South Zone at 11 44 am in hIS cell 94421 81128 to keep hrm posted about ther

\nsrt of Hon'ble Member Justlce Shl’l D Murugesansand also about my vns:t to- .

VAH Woman Pohce Station scheduled on 8" December, 2014 in Madurai (Rural)
district and: the requnrement of some statistics pertalmng to women rlghts as
per the proforma sent. along \r\nth my tour prog’ramme_ by the protocol
department -of“ANHRC to Chief Secretary, Tamil Nadu, Shri. Abhaykumar

spontaneously without wasting time refused to furnish any statistics unless




there was dlrectlon from his boss D:rector General of"Pdlice;-‘I didl‘?'éxplaih'to

.
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~ him that my vnsut was approved by Hon’ble Chalrman Natronal Human Rights
Commission who is none other than the former Chief Justice of India and that
the protocol -Hepartment of NHRC has contmuriicated by tour programme to
Chief Secretary along with a proforma seeklng statistics. Notw:thstandlng my
pet talk, IGP ‘South Zone was unrelentrné, whiéh..heties&'itated me to Bring i't'to.

the notice of Shri. Ashok Kumar, Director General 6f Poiice by sms at-12:49. |

wroee . .also_sent: -sms. regarding-the- dutres and powers of”NHRC to undertake even’ h

e U

surprise checks at 12:59 on the same day On 7" December Drrector General of

Pollce, Tamil- Nadu by smis 10:53 mformed th‘a‘t"he had advnsed Zonal IGP Shri.
| Abhaykumar Smgh to provrde necessary. statlstu:s and to extend aII assnstance

In my rep!y, I dld sms requestlng bGP to issue'.a cnrcular to fi eld off’ icers to

prevent any such-recurrence: that would hamper the functlonmg of N HRC I
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4) INACCESSIBLE COMMISSIONER OF POLICE, MADURAI With regard to
my visit to All}'quan Police ‘Stations in Madurai-.district ahd in Madurai city, it
is informed that I did bring it to the notice of SP Madurar (Rural) Shri. Vuayendra

Bidari (2005 IPS) and Commissioner of Police Shri. Sanjay Mathur three days




Ne

prior to the visit of Hon’ble Member Justice Shri D. Murugesan. 'As far as

Commis‘sione'r‘of Police is cohcérnéd, | tried ih vain to contact Him by céll at
11:44 aﬁ and ;1:53 am on 3" December, 2014, which was followed by four sms
at 12:59;.14:3?}; 14:38 ;'md at 17:31 and also email to him in which the approved
programme _by‘ NHRC was attached. Only when | brought to his notice by sms
the~eff6rf§'tpé'i;eh by me to reach him ('sév.éﬁ 'ifniés-)Z by smé ét 18:48, he

responded by sms at 18:50 requesting to request SP Madurai to forward email

__._,q_to_hlm_mstead of-contacting-SP- who-ls stationed-at-Madurai- |tse!f to get emall

forwarded to him. Despite the above, I did serid email attachmg the approved

programme and -also the- proforma in which the statistics were ‘sought for by

|

NHRC,
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5) FAILURE TO INFORM THE UNIT TO BE_.VISITED BY COPﬁ—MADURAI a1

et e

Moreover, | am to inform that on my request, SP Madurai Shri. Vijayendra
Bidari suggested one All Woman Police Station located at Thiruparankundrém in
his district for my visit. Howe\}er, Commissioner 6f Police, Madurai did not
indicate any All Woman Police Station for my visit despite humpty number of

requests. As per the suggestion made by SP Madurai indicating South Gate All




Woman Police Station in Madurar Commlsslonarate I informed COP by sms on

gt December 2014 at 10; 56 am regarding the chorce of All Woman Police

Station.

j_G_)MRI‘E‘FU‘SlAL TO FURNISH XEROX OF RECORDS BY COP, MADURAL: Further; — --
I am to inform that | did pay__a-visit to'one-A‘ll Woman Police Station each in.

Madural (Rural) drstrlct and in Clty Commrssmnarate on 8th December 2014,

e I
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- Due to~pauc|ty of time; I had requested "All Woman Police Station m-charge

-

Woman.Sf Smt. Vasanthr in Trruparankundrum and Ass:stant Commiissioner of

Police (Antr-Dowry Cell) Shn KRRadhaknshnan to send. Xerox of certain

records viz. FIR mdex abstract for the month of November 2014 to study the

———ay

pendency and drsposal two semor off' icers Vlsmng / lnspectron notes on those

. . PR e ———— —

Police Statrons to understand the hlstory of the respectwe Pohce Stat:ons and~ e N
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one CD ﬁleeach in which unwarranted arrests were found to be made to my

office address. Since no letter was received fromr the above two officers, i

——

reminded SP Madurai Shri. Vijayendra Bidari who’ promised to check it for

forwarding the same. The Assistant Commissioner of Police Shri. Radhakrishnan

S

has informed that Commissioner of Police, Madurai City Shri. Sanjay Mathur
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. msrructed him not to furmsh any records' When the AC contacted e on 16
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December 2014 at 13:53 pm to brief about COP's instructions directing him'not

to give copies of records sought for, 1 did brief him of the duties and powers of

the National Human Rights Commussron with a request again to bring it to the

notice of COP, Madurai. I learnt through my soUrces that a strategy was taken -

regardmg the response to the requests of NHRC, which was rather shockmg
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"by senior offlcers compnsmg South Zone IGP and Commnssnoner of Police .

7) UNHEALTHY STRATEGY BY SOUTH ZONE'IGP & COMMISSIONER OF )

POLICE: It is rel:ably learnt- that South Zone IGP Shrr Abhaykumar Singh and

e

Shrl Sanjay Mathur after working out a strategy have commumcated to thenr

Supermtendents of Pohce and Deputy Commrss:oners of Pollce m Clty not to

o prov:de any statlstrcs to NHRC and that they (IGP‘& COP) A4in: turmf approached

o .

would state that direction from Director General of Police is awaited! Moreover,
they have decided that even if DGP directs them to furnish information as
- sought for by- NHRC they would ask their subordinated not to d'etiver- unless
NHRC officials giye a written request for delivery of the Iinformation. My source,

the “whistle blower” is one of the officers attended the briefing session
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convened by South Zone IGP and CoP, Madural Further it is rellably learnt that

~ “called-on Hon'ble Mermibér at circuit hoﬁse.iniﬁﬁgﬁst;".fd14','ahdithat;hisﬁealli—rrg-——*—————-*

on ltself along w:th Sp Madural (Rural) district was prompted by self. It is

. ofﬁclal vnsrts Therefore, the attltude of both the off' cers was qurte bafﬂmg torm

as a damage control it has been decrded to send statlstrcs to DlStl‘lCt Collector
Madural of course, there is no decision yet on furnishing records that have

been sought for by NHRC.

7. 1) Inc1denta|ly, Iam to inform that | contacted Shrl Abhaykumar Smghl--

. e ———— -

for the f’ rst tlme in the current year on 3 December 2014, leeW|se, I am to

add that the last occasion | met and interacted with COP, Madurai was when he

ewdent from the above that ] had no occasion to rub them on wrong side at all.
Moreover, neit'_he_r transport nor accommodation hor liaison officers for

receptron was ever demanded by me not only durmg pnvate but also dunng
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say the least.

8) CASES ARE BEING REGISTERED ONLY ON THE DIRECTION.OF COURT: It is

not out of place to mention that a perusal of FIR Index of South Gate All Woman

e rr——— o

Police Station reveals that quite a few cases pertaining to marital dispute have

fo S
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been registered by the police only on Court dlrectlon On. mquury, Assistant

‘, vm——— . —r— o s

Commlssmner of Police (Antl-dowry Cell) Shl‘l. K R Radhaknshnan has stated

" et -
e

that registration of professional crime cases is an exception rather than the rule

D

in all the Cities and Madurai City is no exception and that ali coghizable
e . — - - N . ’ R : ‘ )

complaints aire'. being treated as petition inquiry only by the police.
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8. 1) Though there is a provision in Cr.P.C vide Section.154 (3) for the

-4
aggrieved complamant by refusal on the part of Station House Officer to

approach the District SP to take _’Q:_Qgilfi'zé‘rice;ii_fjé‘_co:gﬁiiaiile-cesté,-ftﬁis-of-no-use.

as far as Tan’iil.. Nadu is concerned as non-registration of -cases -is out and. out.

e e _
encouraged by senior offic icers themselves from the rank of SP to Additional

i.

DireCt_orGenel_fél of Police in Tamil Nadu to keep 'the'“crime- rate” under check! - -

e e TR A et

There is a- tendency to register only !ocated / detected cases in Tamrl Nadu.

o 3__'_'_L'_J_'n__f_'c_>_~[t:_'u:nately, even house breakmg crime cases are not bemg reglstered _though"“ NS
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experts from ot_her department viz. Finger Print Expert / Forensic Science Expert

visit the scene of crime. A cross-check with- the visit of experts.to the scene of
crime and a perusal of the log book of forensic science vehicles would expose

the police either for non-registration of cases or registration of cases with

inordinate delay;

Fr o




| _8.2)_Cbn1rnis_sionen of Police, Greater Chennai has given: a statement-to
press stating that his officers are instrdcted.t"dacknOWIedge the receipt of all

complaints by registering them in Community Service Register (earlier referred

———— = - - - "

as Petition Register). | am to inform that in this context, public interest litigation

has been filed requesting the Madras ngh Court to direct the pollce to do away

P

with the practlce of makmg entry in Commumty Serwce RegnSter and dtrect

immediate registration of all cognizable cases.

-8.3)1tis mfg_tmed that whilelin: socraLwelfare issues-Famil- Nadubmay rank———‘-

in the top five States in Indla in pollce rssues related to. human nghts - non--

. regtstratron of F!R wrongful reglstratton of cases, custodial deaths, and

encotinter killings. contrary. to the' gen‘erali-bélief- Tamil Nadu-may rank in. the -

bottom ten States if not f' ive aiong wrth UP & Blhar. Unfortunate!y, the days are

e __not far eff When Tam:l Nadu would out-stage other StateS'to be at“the ‘r'(itk" ”"
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bottom'm-non-regls‘tratlon- of cases as the top brass in the police department

not ;tacitly»bt:t explicitly endorse it and as a‘re‘st_rlt- itis done with ir‘n'pUnity.

. 8.4) Owing to the above, th_e only reason thatI'can think of reg“arding the
behavior of the two senior officers is their apprehension that burking of cases

will be brought to the notice of NHRC by me.
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bottom ten States if not five along Wlth UP & B|har Unfortunate|v, the days are.
not far off when Tamll Nadu ‘would out stage other States to be at the rock
bottom in non-registration of cases as the top.brass in the police department

not tacitly but explicitly endorse it and as a result it is done with impunity.

9) Due to the foregoing, 1 appeal to Hon'ble Member that smce demal of

copies of records and statistics to NHRC are serious matters, which would

‘"_‘”“""‘h'amper-the—effectiv&functibning.-of.NiéiEC to urgently take necessary action as -~

deemed fit by the Commission.

Yours Sincerely, -

_ T j7-12- Ilf
: el ____: (Dr K. R~Shyamsundar}
To 1 snsundas s e -
Hon'ble Member Justice Shri. D. Murugesan., ":sii N :g;,cff,;‘?iak cradvecp)
National Human Rights Commission, of . g ;grf'at:ag:r;mméxﬁion
New Delhi. Chganai - 600 101,




